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GU1LJAHITI BENCH 	 \ 
NO. 

PPlicants) 

Respondent(s) ) 	

r 

Advocates for the applicant(s) 

for the Respondent(s) 

	

Oate J 	 . COurts'Crde 

This ni atO b 	 19.9.96' 	
Learned counsel Dr N.K. Sing 

for'i a, 	 for the applicant. Mr S. AU, learned 
C .  F. 	

: 	Sr. C.G.S.c. for the respondents. 
de 	

3 	 The applicant in this appIicatio 

has impugned the prOmotion ordr No.6-

' F•O./P.OI85SBAdmn dated 10.12.1995 
/ 	

(AnnexreA/9) 	and Øromtoio 
No.F. 6-1 /F.O./P.O./8 5-SB.Admn dated 

29.12.1995 (AnnexureA/1O) Heard Dr N.K. 

Singh for admission. Perused the contents 

of the application and the relief sought. 

The application is admitted. 6 weeks time 

for written statement. 

5 2 	
List 	for 	written 	statement 

( 	
' nd further orders on 14.11.1996. 

: 	 Member 
nkm ;/C •/ 

	

1411496 	DreN.K.Sjnh for the a 

cant 5r.C.G.S.0 Nr,S.AU for th 

resoondents Written stateraent 

has not been submitt. 

List for written statement 
and further order on 13-12-95., I 

Mer 

U .  
/1'cL 	fr /2 Ve4 



C.A. 199/96 

13.L2.96 	Dr .1.K.Singh for the applicant. 

Mr S.A1i,Sr.CG.S.0 seeks tirre for 

- 	filing written statement. 

List for written staternnt and 

further orders on  

Mrnr 

W, I V  

•, : 

8.1.97 • 	Learned counsel Dr N.K. Singh for the 

applicant. Written statement has not been 

submitted. 

List for written statemeflt and further 

orders on 7.2.97. 

nkm 

Af /2 1LJl 	
S 

10.2.97 

- 	
, 

 

0— 	59F 0L& ts4 1'/ 

3/I 	/$.JLc4 a2-O' 

-- 

• \/ c,j< 	
nkm 

ç -A k• 

g(mJL '(54 

- 	 O 

2!2Y(97 

Let this case be listed on 28.2.97. 

Me er 	
Vice-Chairiian 

Methber 	 Vice-Chairm 

nkm 

28.2.97 	Mr S. Al, learned Sr. C.G.S.C., prays fo 

further extension of time for filing written statem t 

We have granted several adjournmefltS. We ar 

not inclined to grant any further extension o 

time. It is also informed that the case relat 

to Manipur and the parties desire that the cas 

be taken up at Imphal. Let the case be tak 

up at Imphal. The next date will be notified later. 



nkm 

Member 	 V.ice-Cha rman 

21;9.98 

1k 
c- 

Division Bench is not available.' 

List on 22.10.98 for hearing. 

Member 

1L 

ai 

M- 	tLft 

tQCk 	a 

21.8. 

7  
k 
 4 

V77
~ 0. . 

1 /96' 

As per the order 	assed in M.P. 

No.229/97 the written stateme*t has been 

accepted. Let this case be listed for hearing 

at Imphal as ordered earlier. 

Me er 	 Vice-Chairman 

23.7.98 	The case is otherwise ready for 

hearing. List it for hearing on 21.9.98. 

e 	 t c 	
pg 

1O 
22.10.98 

I 

Learned 	counsel 

applicant is not present. 

is also not found on repe 

Mr. S.Ali, learned Sr. 

is present. The case is 

for default. 

for 	the 

Applicant 

ted calls. 

C.G.S.C. 

dismissed 

Mem er 	 Vice-Chairman 

trd 

13.11.98 

trd 

Present; 

Hon'ble Justice D.N.Baruah, Vice-Chairman 

In view of the order passed in M.P. 

No. 253 of 1998 the Original Application 

is restored to file. 

Fix on 28.12. 199. 

Vice-Chairman 



28.12.98 

ih 

?V~~ 

n km 

P ~ 

0 .  /96 

Present: Hon'b1 Mr Justic D.N. 
Vice-Chairman 

Hon'ble Mr G.L. Sangline,. 
Administrative Miner 

On the ,  prayer made on 6ha1f Of 

Zr N. K. Singh, learned counsel for the 
applicat the case is adjourned till 
2.2.1999. 

Me 	 V 	-hairthan 

Division Bench is not available 

today. List on 10.2.99 for hearing. 

1 

) 

- 
Z1 
	

2.2.99 

1 	 4 

c1 1 	 trd 

t ct 

 14. 
L 

T 

frD 

nkm 

/2757 ;/ /ôt 9- 

f 

Heard the learned ccanse1 for the 

parties. Hearing conclçid. 	udgment 

delivered in open COd, 	t in 

separate sheets. The applictpn is 

disposed of. No order as to ccsfls. 
:j 

Member 	 Vice-Chaitman 

4,AI C\ 
14 18. 2 . 99 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GU•iAHATI BENCH :::GUWAI-IATI-5. 

O..A.No. 199 	of 1996 

DATB OF DECISION. 18.2.1999 

! Kum. Ningthoujam Kamala Devi 	(PETITIONER(S) 

• Dr N.K. Singh and Mr A. Rashid 	 ADVOCATE FOf TIlE 
PETITIO1'TR(S) 

• 	VERSUS 
ExecutjveDjrector Central Social 

- 	Welfare Board, New Delhi, and others 	RESP01'UBI'F1'(5) 

Mr A. Deb Roy, Sr. C.G.S.C. 

THE HON't3iih MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see tile Judgrnnt 7 

To be referred to the ieporter or not ? 

Whether their Lordships wish to see the fair copy 
of the judgment ? 

Whether the Judgrnnt is to be circulated to the ether 
Benches 7 

Judgment delivered by Hon'ble I 

e 



lip', 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application N0.199 of 1996 

Date of decision: This the 18th day of February 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman. 

The Hon'ble Mr G.L. Sahglyine, Admjnistrative Member 

Kum. Ningthoujam Kamala Devi, 
Assistant Project Officer, 
Central Social Welfare Board, 
New Delhi, now posted at 
Manipur State Social Welfare Advisory Board, 
Imphal, Manipur. 	 . 	 . ......App1icant 

By Advocates Dr N.K. Singh and Mr A. Rashid. 

- versus - 

The Executive Director, 
Central Social Welfare Board, 
New Delhi. 
Smt. Khursheed Bano, 
Project Officer,  
Punjab State Social Welfare Advisory Board, 
16 Quiet Office, 
Sector 35A, Chandigarh. 
Shri D.S.Ramlaik, 
Project Officer, 
Uttar Pradesh State Social Welfare 
Advisory Board,. 
Lucknow. 
Kurn. S.P. Chand, 
Project Officer, 	. 	. 
Assam State Social Welfare Advisory Board, 
Guwahati 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

ORDER 

BARUAH.J. (V.C.) 

In this application the applicant has challenged 

the Annexures A/9 order dated 10.12.1995 Sand A/10 order 

dated 29.12.1995 by which employees junior to the 

applicant were promoted. By Annexure A/9 order Smt 

Khürsheed Bano, reâpondent No.B was promoted to the post 

of Project Officer and by Annexure A/10 order Shri D.S. 

Ramlaik, respondent No.0 and Kum. S.P. Chand, respondent 



I 
:2: 

No.D were promoted to the post of Project Officer on ad 

hoc basis. 

The case of the applicant is that at the material 

time she was working as Assistant Project Officer under 

respondent No.A and posted at Manipur State :Social Welfare 

Board, Imphal. The,applicant has further stated that she 

is 	senior to respondent Nos.B, C and D. However, 

overlooking the case of the applicant, respondent No.B was 

promoted by Annexure A/9 order dated 10.12.1995 on regular 

basis and respondent Nos.0 and D were promoted by Annexure 

A/10 order dated 29.12.1995 on ad hoc basis. It is not 

known on what ground the applicant was deniedJ hj> 

promotion. Being aggrieved, she submitted Annexure A/il 

representation dated 20.2.1996 to the Chairman, Central 

Social Welfare Board, New Delhi. giving details of her 

grievances. The representation has not yet been disposed 

of. Hence the present -application. 

We have heard Dr N.K. Singh, learned counsel for 

the applicant and Mr A. Deb Roy, learned Sr. C.G.S.C.. Dr 

Singh submits that it is not known on' what basis 

respondent •Nos.B, C and D had been promoted overlooking 

the claim of the applicant. In para 9 of the written 

statement respondent No.A has stated as follows: 

right to promotion to the post of 
Project Officer is not only seniority in the 
cadre of APO but the post of PC being a 
selection post, the performance based on the 
CRs is also to be taken into consideration." 

In the same para the said respondent has further stated as 

follows: 

the applicant's performance was not 
found satisfactory. In the assessment of her 
C.R.s for the period of 1990-91, her 
integrity has specifically been indicated as 
'not certified'. Her, grading was also below 
the bench mark, for the year. 1990-91." 



:3: 

But, according to Dr S.ingh, these remarks were never 

communicated to the applicant and therefore, contents of 

such remarks could not be taken into consideration by the 

authority, in making the assessment. However, Dr Singh 

submits that certain adverse remarks entered •in the year 

1992-93 were communicated and on representation those 

remarks had been expunged. Therefore, according to Dr 

Singh there is, no adverse entry in the ACRs of the 

- 	 applicant. 

• 4. 	Mr Deb Roy, on the other hand, submits that in all 

probability the applicant's performan'ce in comparisOn with 

others was not found satisfactory and therefore, she was 

not selected for promotion. However, the facts are not 

available before us. It is also not known what was the 

criteria for giving promotion. Therefore, it 'is not. 

possible for this. Tribunal to decide the matter. 

5. 	In view of the above we dispose of this application 

with direction to, the respondents to dispose of the 

Annèxure' A/li representation dated 20.2.1996 submitted by 

the applicant, and while disposing of the representation 

the authority shall take into consideration of the fact 

that she was senior to respondent Nos.B, C and D and her 

adverse remarks for year 1992-93 had been expunged and 

remarks, written against the applicant in the ACR for 

1990-91'not having been communicated to her could not be 

taken into consideration. After thorough examination the 

respondents shall dispose of the representation. This, 

shall be done as early as possible, , at any rate , within 

a period of two months from the date of -  receipt of this 

order. 

5. 	The application is accordingly disposed of. No 

order as to costs. 

G. L. SANGL INE ) 	 ( D. N. BARUAH 
ADMINISTRATIV MEMBER 	 VICE-CHAIRMAN 

Nkrn 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
NU 

01 

... 	 \ 
GUWAHATI BENCH 

	

- 	 BEWEEN 

K•ARI NINGTHOUJAM W41ADEVI 	... APPLICANT 

'.AND- 

The Executive Director,The Central 

Social Weltare Board, New Delhi 

and others. 	 •.. W3pQDft3 

DETAIL$ OF APPLICATION 

1. Partioulars of the. atplicant 

Name of the applicant :Kum.Ningthoujam Karnala Devi 

Name of Father 	tlate N.Ningthou Singh 

(iii)Designation and Office 

	

2 CY 	in which employed 	:Assistant Project Officer, 

LAI  
, 

• 	 Board, Paona Bazar, 

Imphal, Manipura 

	

(iVGOffice Address 	:Manipur State Social Welfare 

Advisory Board , ?aona Bazar, 

Imphal, Manipur. 

contcL.p/2 

Central Social Welfare, 

BQardNew Delhi now 

posted at Manipur State 

Social Welfare Advisory 



*1  

(ii) Address for service 

of all notices4 	LJ.long Bazar, 

P..O,& P.S.Lilong g ManipumP.  

2.Particuars of respondents: 

(i) Name and/or designation 

of the respondents. 

(ii.) Office Address of Respond eta 

• 	 (Ifl)Address for service of all nOtices.: 

• 	 (A) The Executive Director, Central 

Social Welfaie BOaTd, Samaj Kaly 

Bhavan, 

Institutional Area, South of lIT,: 

New Del110016, 

• 	

Khursheed Bano, Project Officer, 

?uxjab State Social Welfare $ 

• 

	

	 Advisory Boar,. 16 Quiet Office, 

Sector 35A., chandigarh1N160065 

(C) Shri D.S, Ramlaik, Projeót Officer 

Utter Pradesh State Social Welfare 

Advisory Board, 21 Narikala Nexidir 

• 	 Bhavan, 6 Padit Nagar, 

• 	 P.O. Aminabad, La.cknow.1 

contd..p/3 



a3 	 . 

• 	 (D) 	Kurn.i S..P.Chand, Project Officer, Asaa 

• 	 State Social Wel1are Advisory,  Board, 

Patik Chancra Road., Uxanbazar, 

auwahati-'1:. 

3i  Particulars of the Order 

against which application 

ismade 	 - 

(1) Order Ko : (a) Office Order N0.6-1/FO/P.O/ 

• .(i.). Date 	 85..SB.ALrn dated 29.1ZJ1995 

(iii)Passed by 	. and,. 

• 	... 	. 	 (b) Order N1jF0/P0/85-'SB'44n 

dated 

•th the orders passed by the 

Joint Director (SAd) 

Central Social Weltare Boar&, 

Samaj Kalyan Bhavan, B"12 

institutiOnal Area, South or lIT 

Now Delhims1 1001 6. 

(iv)Subject in briet: 

'Without considering the case ot the 

applicant and.. in the absence of a 

seniority list (either tinal or even 

provisional) of Assistant Project 

Officers three Assistant Project Officers 

• namely, (a) StntKhuiseed Bano,. 

(b) Shri DSRainlaik and 

contd..p/4 
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(c) KunWS.P0 Chand 

who were junior to. the applicant 

were given, promotion to the posts of 

Project Officers on regular basis in 

the case of Khurseed Bano and on adhoc 

basis until further orders in the 

case of D.S.Rarnlaik and Kwn.S.P.Chand 

in. the month of December,. 1995 1  

4. Jurisdiction of the Tribunal : 

The applicant an employee. of the 

Central Social Welfare Board, New 

Delhi have been working as Secreary 

(on deputation basis) at Mariipur. 

State Social Welfare Adviory Board, 

Imphal and thereafter posted as 

Assistant ?roject Officer in the 

said 1anipur State Social Welfare 

AdvisOry Board s, Imphal till today 

The appliàant, the1efore, declares 

that the subject matter of the order 

against vth.tth the applicant wants 

redressal is within the jurisdiction 

of the Central Administrative Tribunal 

Guwhhati Ben ch. 

Contd.p/5 



5.  Utt tic : The applicant further declares 

that the application is within the 

limitation prescribed in Section 21 

of the Administrative Triznals 

Act/I98 

641 Facts of the Case : 

(A) 	That the applicant Kum.N.Kamala Devi 

while serving as Welfare Officer got 

promoted to the post of Assistant 

Project Officer by the Central Social 

Welfare Board., New Delhi and posted 

at Nanipur State Social Welfare 

Advisory Board, Xmphal vide order 

No.F4.1 /WO/SI rnn(SB,Acixnn) dated 

the 26th July/I 982. 

Arinew.re-A/1 is the true photostat 

copy of the order dated 26.17.82o 

That the appointment of the applicant 

as Assistant Project officer was 

confirmed vide order NO4F.5-1 /WO/76.. 

Admn. (SB)Ad 	dated 22989 
Pc- 	 - _ 9 .  9• 

That the Central Social Welfare Board 

by an order NoF'21 /FO/86-SB'-A4xm 

dated 270.I992 transferred and posted 

oontd ;:4p/6 



• 	H 	1. 
the applicant as Assistant Project 

Officer in the office of the Mtzoram 

State Social Welfare Advisory Board, 

Aizwal, i1izoram. 

AnnexureA/3 is the true photostat 

copy of the order dated 27592 

(I)) • That the applicant while servigg as 

Assistant Project 0fficer, (A.P.O..±n 

Short) in N.tzori.m State Social Welfare 

Advisory Board, Aizwal was appointed 

as Secretary, i4apur State Soøal 

Wilfare Advisory Board on deputation 

basis, with effect from 112:2 for 

six months in the first instance by 

the Central Social Welfare Board vide 

office order NoP14.2/92...SB.Adnin. 

dated 26.11 	The said term of 

appointment was extended till she was 

repatriated to her parent department 

that is, the Central Social Welfare 

Board by an order No/1/78i..SB(pt.usfl)/ 

89-.90/95 dated the 5th Feb,1996. issued 

by the Manipur State Social Welfare 
- 	 Advisory Board, impbaL 

contd..p/7 
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• 	 —7  

Annoxure—A/4 is the tae photostat 

copy of the order dated 26.31 192 
• 	 A / 	. 4 

tL 	 2 9 G 
(E) 	That, consequent upon her repatriation 

• the applicant reported for duty to the 

Central Social Weltare Board, New 

• Delhi on 1426 with reference to the 

• joining report the Central Social 

• Welfare Board, New Delhi issued an 

office Memorandwn No.F.31 '.3/WO/78 Adnui. 

(SB) dated the 19th Feb,96 conmunica-

ting that the applicant continues to 

be postid as A.P.O. in Man.tpur State 

Social Welfare Advisory Board till 

any specific order is issued in this 

regardoi Accordingly she reported 

for duty to the Nanipur State Social 

Welfare Advisory Board on 8.3.96. 

• rieure'-A/6 joining Report dated 

• .e ii. . ._ . f . 

Annexure—A/7 is the true copy of the 

office Meuio dated 19.32.9641 

Arnexuré-A/8 is the true copy of the 

joining Report dated 

contd..p/8 



(F) 	That in the meanwhile the applicant 

came to know that three Assistant Project 

Officers were given appointment as 

?roject Officers on protion - 

say, Smt% Khurseed Bane as P.O. on 

regular basis and D'.S. Rainlaik and Kurn 

3.1'. Chand as P.O. on adhoc basis urtil 

further order vide order !4o.61/FO/PO/ 

85-SB.Admn. dated I 0.1 295 and No1-I / 

FO/PO/85-'SB Adrn. dated 29.1 25 and 

posted at Puijab State Social Welfare 

Advisory Board, Chandigrah, Utta.r 

Pradesh Social Welfare AdvisOry Board. 

and Assam State Social Welfare 

Advi8ory Board, Guwahati 

Annexure-A/9 is the true copy of the 

!promotion order dated 1002.95 

Annexure-A/IO is the true copy of the 

promotion 'order. dated 292.95l 

• (Q) ' That the applicant submitted a 

répresentation to the Central Social 

Welfare Board, New leThi on 20296 

that such appointment on promotion 

given to tAe' tt.re Junior Assistant 

Project Officers is 'a great injustice 

done to the appitcant Ttll today no 

action have been taken up by the 

Central Social Welfare Board in this 

• 	regard. 

contd.' • p/9• 



Anne2ure-A/1 I is the true photos tat 
I 

copy of the representation dated 204.!6 

That, the app.icant having enough 

doubt in her mind that without having 

any seniority list of 'Assistant 

Project Officers prepared the Central 

Social WeLfare Board have given three 

Assistant Project Officers on promotion 

to the pc t of Project Officers submi." 

tted an application on 222516  to the 

Central Social Welfare Board to issue 

a copy of the Seniority list of 

• Assistant Projeot.Otficers for 

• reference. 

Ann exu.reA/I 2 Is the true copy of 

the representation dated. 22.J6.; 

That the Central Social Welfare Board 

issued an office order No!F-4/FOf84- 
* ' 	

SB Mi. only on I 3.36 circulating 

the provisiona1 Seniority List of 

*ssistant Project Otticersas on 

calling objections fixing 

304.96 as the last date for submission 

of such objection statements. The 

contd. .p/IO 
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said Provisional Seniority List 

reached the applicants on 6796 and 

• 	in that the appikoxftm applicants 

name have been found placed in S)JNOP1 

Annexure—A/1 3 is the true photostat 

copy of the Provisional Seniority List 

dated 133.96. 

4 

(J) 	That the appointment given to the 

three Maistant Project 0tficers as 

Project Officers were not according 

to the Rules. 

741 Relief(s) pought 

(I) 	That the orders No.FJ1/PO/PQ/85— 

SB-Adma dated 29.1 	and No&6-1 fF0/ 

PO/85-Sb Adrnn. dated . )J 

passed by the' Joint Director (SBnn)1 

Central Social Welfare Board, New Delhi 

giving promotion to the three Junior 

asistant Project Officers as Project 

Officers are to be set aside being 

tllegal. and unconstitutiona]3 

(ii) 	That the respondents Nol to bedirected 

-• COfltd.cp/11 



H 	 '1 

to appoint the. applicant on promotion 

to the post of Project Officer.. 

GRUNDS 

That' the applicant is the seniormost 

Assistant Project Officer which is 

testified by the P'oviional Seniority 

List circulated by the Central Social 

Velfare Board on 1339 

That, the applicant is no only the 

Seniormost Assistant Project Officer 

but also suits the Provisions . as 

contained in the Recruitment Rules of 

Project Officer to be appointed as 

Project O±ficerh 

nnexure-A/1 4 is the true copy of 

the Recruitment Rules of Project Officer. 

-That there is no adverse remarks in 

- .• 	the ACRa of the applicant and- thus 

confident that she will get promotion 

to thepot of Project Officer inspite 

of being the post of Project Officer a 

selection Post according to the 

Recrutment Rules of the post 

contd • . . p/12 
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That the appointment on promotion 

given to the three junior Assistant 

Porjeót Officers to the 0 t of 

Project Officers were done without 

	

• 	considering the relative merits of the 

eligible candidates or even wi thout 

	

• 	 following the, established norms as is 

evident that promotion order dated 

29 	çnd .. °.' 

were isued before any uiiczi seniority 

seniority' list of Asistant Project 

Officers, a feeder'post for giving 

promotion to Project Officer, was 

prepared.' The provisional seniority 

list,, that too calling objections,' 

came out only on I 3.3.96 that is , 

much later after giving promotion 

to the post of rojeot Officers as 

early.as December,1995' 

That thought the post of Project Officer'' 

is a selection post promotion order, 

of 29.124,95 and . ' 	 I 

	

' 	were issued without considering/recko- 

nlng. both the elents of merit,seniority 

of the applicant while judging the 

fitness for promotion 

contd..p/13 
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That at any rate the actions of the 

Rápondents are rot, tenable in law 

and as such impugned order dated 29.12,95 

and • 

are liable to be sat aside. 

That the actions of the respondents 

amounts to passing over a senior by.a 

junior and as such - inubordination.i 

That the actions of the respondonts 

are arbitrary, malafide and biasW It 

is to the detrimentX of the applicant,i 

That the acts of the respondents that 

is, non consideration of the case of 

the applicant for promotion violates 

Article 14 and 16 of the Constitution 

of India, 

.8a'Interm order., 

±fravedfor: 
• 	

Pènsind final disposal/decision on the 
• 	

application the applicant seeks issue 

('a) Stay the operation of the impugned 

• 	 promotion order dated 2902.95 

H 	 and 	'R\ 

as the zai4 orders were passed 

without considering the relative 

H 	 merits and seniority of the 

applicant and also without £oflwing 

contUP 4 



the established, norms/rulesol  

0 Details of the remedies 

The applicant declares that she has 

availed of all the remedies available 

to her under the relavent service 

rules etc. The application submitted 

is still in the cold storage. 

Coniplain lodged on 226 . visiting 

personally to the Executive Director 

becomes unfruitfuil. Intentional and 

inordinate delay in provldiing the 

seniority list o Assistant Project 

Officers (which 'was made available 

only oi 64.96) made a consequential 

factor in lodging complaine 

;iO Nattor not Pending' 

agj other Court etc' 

That the applicant further declares 

that the matter regarding which this 

application 	been made is not 

pending before any Court of law or any 

other authority or any other Bench of 

- the Tribunal 

contd..p/15 
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ilaticulars of Bk Draft! 

., 

. Postal Order in respect of 

theApDlicationFee; 

12'Details of Index : An index in duplicate containing 

the details of the documents to 

be relied upon is enclOsed. 

13, Ltt of enclosures : 

VA RI F ICAT I ON 

I Kum, Ningthoujam Kanla 1)evi daughter of late 

N.Ningthàu Sing aged about 49 years and 8 months working 

as Assistant Project Officer in the Centrel Social 

Welfare Board New Delhi at present posted at Manipur 

State Social Welfare Advisory Board, Imphal a resident 

ot Lilong Bazar, Maniur do hereby verity that the 

contents from I to 13 are true to my personal knowledge 

and belief and that I have not suppressed any material 

fact.. 

4 L 
	 Signature of the Applicant 

A4 
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THE CENTRAL SOCIAL W1LFARF BOARD 	. 	
2 

• . 	Tolegram 	 Deep; •. 
• 	 . 	 S 	 . 	

. 	 Sansad Mnrg 
New Delhj-1QOOi. 

Noi F.4-1/WO/81-Admii(SB.Adinn.) 	 Dated, 26071982 

OFFICE ORDFR 

The following Welfare Officers in. the scale of pay of 

R.550-25-750—EB-30-900 are promoted to the pootoof Aooiitant Project 

• Officer in .th0 scale of RsO650-30740_35310-EB_35_360_40_1000,...ED_40..1200 

u'til further orders. The promotion order as 4P0 will take effectfrom 

• the dto of the assumption of dutyas Assistant Project Officer, .The 

poatins of the Officer8 aa A.P.Qs wili be as folloii - 

S o. 	Name 	 state Board to 	State Board to 
which attached 	• which posted. a 

• 	. . 	 . ... 	 as Welfare Officer 	Assistant Project 
• Officer 

	

1. 	ShriN.0 	 S 	MadhPradeeh . . . .:auiarat 	:. 

	

2, 	Sint. Suniti Sr1vatava 	Madhya Pradeh 	. Macthya Pradesh 

	

3. 	ShrI S .R. ViwakLu,na 	Madhya Pradoch 	}laryana 

	

4, 	Shri V.V. Pillaj. 	 Maharashtra Mahara5htra 
• 	. 	Smt. A. Rathnm 	. 	Karn'ataka• . . 	Tamilnadu. 

Kuzi.Sipra Chatterjoe 	Wost Bengal 	 Weat Bengal 
Srnt. T. Parvathy 	 X ora la 	Tiinad 	-:: 

	

S. 	Shrj A. Anbarasu 	 Tamilnadu 	
S 	

Tmj1nciu 

	

9' . 	Kum. N. Komala Devi 1 	Manipur 	2_ 	 Manipur 
 

( T.N. S.RIVASTAVA ) 
• 	.. .. 	.•. 	. 	 EXECUTIVE DIRECTOR 	.• 

Shri/Smt/Kum___________________ 

I • 	 .• 	
5 . 	 S 	 • 	. 5 

- 	 - 	 . 	•.. 



AExuPE_AI 
THE CENTRALSQCIAL WELFARE BOARD 

JEEVAN DEEP, SANSAD MARG, 

	

NEW DELHI-hO 001. 	 - 

Thlegram 
,'SANGHASEVA!, NEW DELHI 

NO.F. 5 -1/VZ/76-Adm. (SB, Adm.•) 	0 	ated 

OFFICE ORDER 

• 	The following Officer has been confjrrnd and 
appointed substantively to the post indicated below in 
accordance with the instructions contained in the Govt 
of India, Ministry of Personnel', Public Grievances and 
Pensj (Depaftment of Personnel and Training) O.M. No, 
l80 0 11/1/86....EStt(D) dated the 28th March, 1988 : 
T, 	Nameof the 	3a1e of Pay 	Nameof théOfic&r No. 	Post - 	 apoolnted gubstLntively 

1, 	Jssjstant 	Rs.2 0 00-60_2300. 1, Kum, N. Kamala Devj Project 	 EB-75...3200... 
Officer 	 100-3500 

• •• 	 ••• 

''- 
(KusI-LAL S'NGH) 

EXECUTIVE DIRECTOR 
Kum. N. Karnala Dcvi, 
Manipur State Social. 
T -2c1fare Advisory Board, 
IMP HAL 

Cy •to 	1. I.F.A. 	2, P.& A.O. 
3 P.A. to Executive DirQctor, CSWB 
4 'P.S. to Chairman, CSw 	

0 	 0 

5 Persona' files of all concerned Officers, 
0• 	

•• . 	

•.. 

• 	' 	
' 	 "DEPUTY DIRECTOR(SB drn,) 



REG ISTEED A.D 
ANt MktE 

Telearam 	'S4.NGSEVA' . 	.4.. 

THE CENrRAL ScC]A,L WELF.E'BORD 
- 	SAMAJ J.LYAN' BF-AWAN 	. 
6-12, INSTITUTIoLAA, SOtJfH OF I.I.T., 

NEW DELHI - 110 n16 

• 	NO.F.2_1/FoJ96_s3 Admn. 	 DATED: 2t.5.1992 

• 

The followinq field officers are transfer: ,ed and posted to the State Boards indicated aoainst their 
column 4 with immediate 
concerned officers 

effect and 
are.djrected 

	

names 	nd'c 

	

until further orders. 	re 
Aarnnjstrator State 

to 
Socja 	Welfare 

report for duty to the Ch3irman/ 
Advisory Bard to 	 'ae.' posted immediately 

Administrator State 
which they 

after beina, relieved by the respective Chairman!. 
Board ' 	S  

& DE 
NO. 	NATION PLACE OF . 	. 	 .. 

PTI --- -5-- - 5-. - - _ 

1, Sh.S • B 	Bennur, 
Asstt 	?rject 

Karnataka Andhr-3 Pradesh State Social 
Officer,  . S0j 	Walfare Advisory' Board, 

H.NO. 3-4/547 9  YMCA Cornjound, 
N'lrayanaauda , 	Hyderabad' 

Sh.V.L. 	Palanj Tam.ilnadu -do-  
appan, Welfare . 

Officer . . .. 

Sh.A.K 	Roy 
Welfare Officer 

West Benaal Assam State Social Welfare 
. dvisory Eoard. , Fätik Chandra 

Road, UzanBazar 	Gauhati 	
. 4 	Smt'• Uma Sjh 

Welfare Offier 
, 	Uttar 

Pradesh 
I 

Bihar State Social Welfare 
Advisory Board, Earrach No. 9/A-1 
1, 	Purana Sachiva 1a,ya , Patna-1 

5. 	IKum, 	U.A..Bhoyar, 
Asstt. 	Project 

Maharashtra Gujarat State Social.Welfare 
Officer Advisory Board, 	21,'Ashok NaQar 

Society, Near Bhatta, Sarkhej 
Road, Ahmedahad7 ' 

6..Smt,'A.S. 	Shte, 
Welfa'e Officer 

 

M3harashtrci  

7 	Sh S S 	Bhooa1 'Jharashtr -do- Welfare Officer  

Suit, Meena Walia Rajasthan \ 
-do- 

Welfare Officer • 

Sh .N.A 	'Jane, 	• Ma haroshtra -do- 
Welfare Officer • 

Smt. Shaghi ROjsthan -do-' 	 • 
Srivestava, V4e lf3re 

S  

Officer  



-: 	 2 

-.. 
.5. . 

fl.Smt. Saroj .ni 
Dhinra, 

DCJ.hj 

__ 

Haryana" State Sociai'ire 	H 
Welfare Officer Advisory Board,. SCO  

lind Floor, 	Ooo. Ne 	la. 	Cinema, 
Sector: 	1•7-D, Cnrh 

12:.Sh.M.N.Afls3rj 
• 	 Welfare Officer  

tJtt3r -do - 

13. Sh.SL 	Bahri, Punjab -do-• Welfare Officer 

14 	Sh.A I K. Sharra, 
Welfare Officer 

Uttar 
Pradesh HimchaPradesh State Soc,jal 

Welfare Advisory Board, Saoeun 
Soot Road, 	Solan, 	Hirnechal 
Pradesh 

15 	Sh.B.C. Kandoal 
Welfare Officer 

Ralasthan Jammu & Kashmjr State Social 
Welfare Advisory Board, 
Secretariat 	Sr.inaqar 

Sh.G.L, Murthy, 
A,sgtt. 	Project 

Andhra 
Pradesh 

Karnataa St.;3te SocIal Welfare 
Advisrv Board, Officer 	. 

58, 	ii Mjn, 
Vyalikaval, Banaalore_560 003  

Smt. Malathy 	kam-. Tamilnac!u -do- bar-3m, 
Project Off c e r . 

Sh.A.Kurrarasvmy Keraia 
H 

-do- Welfare Officer 

Sh.S.?..runjdhj 
Welfare Officer 

Tamiln.0 

S 	 - 

. 

Sb. MA 	Suhhan, 
sstt, 	ProJect 

Tamilnadu Kerala Stat 	sp'ja1 Welfare 
Officer 

- Advisory Boa.rc; 
- 	

S  

TO No.9/1790,Sasthamanaalan 
S  Junction, Irivandrum.10 

Sh.C.K. Sebastian .o LJkshad 	e -dO- 
Welf3re Officer 

Smt. 	Pratjbha Jarnatak -do- Suresh 

Sh.M.D 	Satoute, 
Welfare Officer 

Mahrashtra Mdhy.3 	Pradesh State Social 
e1fare Advisory Board, 	 S 

S Char Banctow Toad, Civil 
Lines, Bhopal 

Smt. Arunirpa Gupta Utter -do-.... 
Welfre Officer PrJesh 

S 

contd ..... 3/- 



. 	 • 

-- . 

 
As5tt. 	2r 	ject 

Jjert Mahartr. 	State Soc1 Wé1f-3e 
Dffic&r 

j\rj3 	 rc1, 	Meht. 	ChRmbers 
5t 	Floor, 	Thly- 	Strat, Dna 
Sunder, 	ajid, 	3ombay9 

Sh.D.B.TrCi .ujrt 
• Welf3re 	0fficr - do- 

Sh.K.B 	Sharme, Madhva -do- Welfere Officer Pra-eh 

Fum, Laiq Fatma •dhv.i 
W 	ifare Officer de s h 

Sh.P.N 	Rj Utter 
Welfare Of fjer prdesh 

-do- 

30 	•Srnt. Rathu.3mj 
Rolte, As'at. 

Mjzorm Manjour State Social Welfare 

Project Cficer Advisory 3ard, 	?aona Bazar,' 
Imohal.  

.31. 	Sh .S .Ry 
Welf.irp Offjcr -do- 

Sh.S.Sojlo, 
sstt. 	Project 

Alizoram Moha lays State Social Wlfsre 

°icer Mdvisory .o.ard, 	'Thule Cottaqe, 
Lummawrje, LsitumkJarah, Shillonô 

Sh..I. 	Sinch, 
W elfare Officer 

Miur -J'and State 	S)cj al Welfae 
Advisory 	o3rd, 	(bhima ,' Nadal,an 

3. 	mt. C. Stnh, 
Astt . 	roject 

Oj• 	•3tt 	 Wei; 	re 
Officer dvi;ory 	Board, 	Sarnaj 	U1i1y 

Sh.awn, A/64, 	Nyav3oalJj, 
Bh'jbanosh.r 

Sh .J.Mondal, West 
Asstt. 	Project Benaal 

-do- 
. 

Officer 

Sh.Sushjt'31 West 
Phanda , 	he1.f,are Benaal 
Officer 	. 

Kum. Ritu W-jhi, 
Welfare .Offjer 

Chandicerh Punjab State Soc1t Welfare 
. Advisory Board 1  Kthj Mo.63/1g_ 

• 	 • A, Chandjarh 

Sh.H.S. Chauhan, 	. 
Asstt. 

Gujart Rajasthan State Sciai Welfare 

Project Officer 
Advisory Board, Sawsj Jaj Sjnch 
Hihw.ay, 	Bina 	Part, 	Jaiour 

Sh.P. 	Prakash, F'arn3tak3 -do- Ag9tt. 	Project 
Off i cc r 



- 	 4 - 

------------ 

-I-IT-. 	-- 	 -------- 
 

-0- -. 
0• -----.----. 	- 

40;Sh.vJ 	Ttei, 
Welfare Officer 

T; 
jsthar 3tte Socb 1 Wlf.are 

Advt - r- y 	ord, 	S 	t 	j 	Ji Sirch Hiahw.y, 	in 	Park. 	Jii?ur 
41, Sh.Pawa n Chora iJlj -d0- Welf3re Officer 

Sh.D.P, 	Hjr, West TrjturR Welfare Officer 3enca1 
Stt 	Soojil Wfe.H 

'dvjg: 	rjr- , 	 ad 
• 	

:• P.C. Art 	l... 	W9t 	frijra 
Pin-799 3 . 

Sh.D.S. Ramlaik 
• 	 sstt, 	Poject 

Himch3L Ubt.3r Prdes 	St3te Scil 

• 	 Officer 
Welfire 	dvisry 8ord. Nan 
Kale Mndi . 	3hawa, 	6 P•nt 
Ncar, 	Ljck. 	. 

SP.K..4lhotr Himcha} 
• 	 Welf3re Officer ?raresh 

Srpt 	Macr3 Bihr -do- Srjvestiv3 
Welfare Cfficr . 	. 

46 9  ShN.GJanj Cur-b 
Welfare 	3fficcr -do- 

S  

47, Sh. C .;. Monda I 
lfe Offjc 

Orj Wt Benca 1 State S OC jl 
W elfre 	irivi 	Eoard, 	li-A, 
Mirza Ga lib Street , Ca lcutta-16. 

48. 	 Nth 
'e1fr3 ffj-r 

49 	Sh.. B .N. 	Mjhr• Oriss dO 	• .re 	Office Wlf. 	 r 0 

.50. 	Kum.P3ncha1 Triour do 
8hett3hJry1 
Welfare 	Offj -  r . 

0 

51.Sh,V.V .21lI 	, 'ndemn & Nicobar Islands Asstt. 	Proect 
Officer Stte SociaL Welfare Advisory 

Board, 	Port 	Blair 	 S. 	0  

Sh.D. Dominic Tami1na -do- 
We1f3 	O:i c;e  r 

Sh.R.J. 	Vhionc: i.'chaL.y \runecha1 	Pradesh Stite 
Asstt. 	'rojeci: 

. 

Sci 	1 	If:re 	dvisory Officer 	 S  Board, Arunachal 	redesh 
Secrotari3t , 	tanaa-r, 
J- run.achil 	?r3desh 	

• 

54 	S 	V K. !oha nan 
.. 	ifa 	Off Lcor 

!;:r 	la 	• 

•• 

L 	I..shadw 	St.i t,  e 	Soc j.7j  1 	te Ifere 
•.CV13O ry 	)1 L'd , 	lava rathy 	•. 
I1inds 	('i) Cochin, 	Yerale 



2 

Y45 
Küm.N.Kama la DEV1 vhniu. Mizoran Stit 	Soc Lel Velfa: 
i*sstt. 	roject .visory 	3rd, Aizawl, 

• Officer i'li:crarn 	. 

56, Sh..S.P. 	Mukh:rjec-: Wst . 	 -do 
Welfare. 3ficer 3ncal 

.57.. Sh. 	P.G n.:1hra . 	Tr]jlfl-du S 	Social W 
Asstt 	°ryct r 	h A ivorv 	 nn 	Sti 

• fficer . J'.ndenm, 	f'id 	T3 	 . 	•:. 

L . . 	. 	. 	S.. . 	 . 

• 	
. sStt . 	rjct 

• 	•• 	 . 	S.  Officer . . 	 . 

59. Sh.N. 	R.:swv, 	. . do-  
'Lelfr 	Dir 	r I - lmc.s 

6O..St .C.Rja:3uiocna Krntok; . 

e1f 	L7 a . 

 Sh.M.S .2 ii -  do- 
Kumar, 	\'Velfre 2rdsh . 

• Officer 

 Srnt .S.L.Mo lick riasa •Pond. 	. 	. 	. 	•tte 	Social 
r\gtt. 	?rojct We Ifa ;. 	sor 	Bo3 rd , 

Officer 27 	(U 	tairs)Riairi, RoiJe 	d 
Street, 2ondicherry 

63, Sh.S.K. Chandicarh State Social 
Welf.re C>fficar Advisory 3oard, 	Kruna 	Sad;;. 

• . ijjldjnc, 	1: -::' 	F1'.r, 	 1 
Chmdiq3rh-160 OIL 

2. No reoresnttios in this reoi:. 	iiLl be 	enterb 	d. 

Non-compliance of 	hesa ordars will le2d to d 	;cio.iT 

3, . 	 Trensfer T; 	and 	joininq time is 	.missihle toll 	.L 
Offjcers • S  . 

(s.K. BTN.GAR 
• 5 	 0 

. DE?YDLEOT  

All Concern 

1 	Th,Ch.rrn/dmifl 1 Strt 0 r 
COPY  TO: 	ndhr 	Prde:;h, 	........ . 	 r, 	rt, 	Hary.n 

	

Ii 	1: 	 • 	-• •50 . 

Pr 	 L 
1r t 	 LLr 	L 

	

:L-1C ,3 land 	Ori s  , 

- • 	 VJ.e 	Oe 
'1icb 	-, 	:j 	c L 'sh 	 Mizorjm 

..J.'.1, 	•ikjm, Dlhj, 



- 

Pdicher y 	000031h Stt 	Social Welre 
/dviv 

 
Bov4s Aththe 	refluo- 	kindly to r€live 

the KnArrV Qid Offjc:,rs of chair duties imndi 
tiy to en'hle 	hEm, to join, their duties in tv'ir 
rotive •Stt 	of 	;36sti•a 	immdiRtely within the 

loin 	ti 	under intirntion to +iL 
Pt f ice •3n0 forwr(j t he A heoort 	to. this Of 1 Ap as 
soon as they renort for duty in the 	resodti)o. 

. State 	P.rd 	.. S  

2. 
. 

P& S 	 S... 	 •, 

2. PA Y Vicgoun,15 OfAcer 

3 All DiVisiobal 	j- ,- 

4 . 	 rson 	1 

DEJ1TY DflECTOR 
.5 	 ... 	 . 

1- 
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- • 
. 	 f 4ff7  IT 	Fiie No.t9,.15dfl1flo 

Teeram: 'SANGHASIiVA 	' 

1FFMU1 	tZ 

• 	 THE CENTRAL SOCIAL WELFARE BOARD 
zriti 	Tr 

• 	 ft12, 	vrr 	tfr, ET 	t10 	JTo 	 f 	-IIOO16 
SAMAJ KALYAN BHAVA 

• 	 B-12. 	Institutional Area, South of 1. I. T., New,  De!h-110016 

I9T9 	Dated...? 	.. 1.Q4o 

OFFICE 	ORDER 

• 	 Coneouer4t upon her selection K= ,,14-Kamala DCV1 	Asstt.ProJect 
Off:Lcer 	Iiiorem State Social Welfare Advisory is appoirite 

• 	 as Secretary Manipur State Social Welfare'Advisory Bo;rdwe0f0 	10 12 :1992 
initlly ±cr a period of sx rtionths in firt ti - 	e on deputation 

• 	basis on usa1 	Terms and Conitions of foreiq 	seri.ce 	s amended 
from tine to time by Goverment of Ifld1. 

The other mattcrs if any not covered in this office order 
Kn 	NKitala Devi, 	will be governed by theRuLes/eL, 	of the Centr:]. 
Social welfare Board( 	The appointment 	ou1d be effetive •frm the 
date she takes over the charge of the post0 

This issues with the approv1 of Competent Authority 	 • S  

DEP u'r 	DI 	CL)R (SB. Uii N) 
Kurn 0 	NoKatilala Dcvi, 
Asstt0ProjeCt Officer, 
MizOr 	State Social 	

• I Welfare Aavscry  Board, . 

• \J3 
( NJ )i 

c)  

• 	 .• 	 .5 	 -...;. 

• 	 ..• 	 . 	 . 	 •..• 	 . 	 S 	 • 

I 	- - 	 • 	•• 	
•\• 	 • 	 ,... 	 - 	 5 - 	 . S. 	 • 

.S- _-• 	•Jf . - 1 	 .4 	 ..- 
- 



MS T A T E 5O(AL 
!fl'SOI I I1. B A') 

PAONA BAZAR, IMPFIAL 

AIXUE 	
: 

i'IIONE 2201 6 & 22035 

GRAM : RAJKALYAN 

WELFA1E, 

H 

	

OPDEr B TflEHcHPJRt•N 	-- 
phalthe 5th 11brua?y,'96. 

In pursuaxce of the 
letter o 	 dtdQ 191'"96 fran the 
Deputy D.rector, C. W.B0 41Ne De1,r No Kla 
Dev, :cret dry, Manipur State Social walfaru Advisory 
oardpha1 is repatriated. : 	r pirent Department 

2o00 with immediate effect0 

Further s  SMt q  R.K. Sanatombj Devi, J1iair Officr 
i to t.Jce over the charge of Secretary in addition to 

her orai duties u.ntll further oror 

(R.. a- gh 30r0jthi Dovi) 
Chairman. 

Dated 5'296 
Opy to s 1) The Chairm.n C eWc,,Ne J)elhj for favour 

oi kind informatit and necessary action0 
The Dputy Director(S-jd) COSOW .8. 9 Ne.' Delhi 
this has a refecnce to h(-'r lQtLC 140•1'.14-2/12/ 

• 	94.-4mn 	19-1-96, 
The 	miss ionez- (Sw ) ,Govt • of Manipur, Dnphàl. 

• 	J The Director(SW), Govt0 of Manipur,npha1. \/5) 	N. Kaa1a Devi, ecretary 9  State Board, 
she ha to hand: overt the charge of Secretary to 
R.K. Sanatnj Devj, We1fre Offio..r. 

• 	 6) Smt0 R0L a.natwjj Devj. delfare Offir, 
• 	 State Board, 

7) The Acountant. State Board 
• 	8) 	re1evant Pile:. •. 

: 	 • 	 : 



------ 
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ANNEXUR 
-- 

SANGIASEVA 

rzrr 	pr 1t* 	 + 	

S 

-. 	HE UENI HAL SOCIAL WELFARE ftOARD 
inw 

-12, 	vrr qftr, rrq ik Brro tro 	o, t ftf-fl 0016 
SAMAJ KALYAN BHAVAN 

B-12, lntitutionaI Area, south of I. I. T., Now Delhi-110016 

Eo  File (SB) frk 	 ......... 

MEMORANDUM 

• :: 	•. 	With reference 	:o 	Kum.Karnia 	Dcvi, 	A.P). 's 
(Joinir, Renoct dated 1/2/1996) the under3a u e a  
is directed to inform that vicle this o f f i c e letter 

H datds 19/1/19c36, ;he wis asked t o hndo 
e 	

ver charqe 

	

ofSecreary to Smt.Satiatoni'oj Devi, 	elfar Ofjcer, 

	

and there we - 	no 	irtructjdn 	t':'r hei: 	to 	loin 
Central Board. S t a t e Board in i t s order dated 
/2/1996, hasretrjircd her to her parent De: -ct-
ient as A.P.O.'jbut she has not been relieved by 

..:tShern.Vto loin Central 	Board. 	Hence, 	after 	handiiia 
/verharq of Secretary, Kum. Kamla Dcvi, A.P.O, 
continues to he p0tec3 as A.P.O. in Manipur STate 
Board tilJ. any speific order is issued in this 
reo a rd V . :  

It may be noted that no TV/DA shal) he pdid 
to her or her vi.sit to Delhi and she should apply 
tOS ,  the state' Boardfor leave for the said period 
ofabsence from St e Board. 

V 	

. 	

V 	 • 

• • 
	

'. . (Ronr A CHOPRA) 
V 	 • 	

V 	 • • 
	 V 	DEPFJY DIRECTOR (SB 	DMN,) 

Ium,Kamla Devi, 
V 	 'APQ': 	• 

V 	

V • 	

•• 	 V 	 • 

H • 	 V 	 V 

It 

. 5 	 ..• 



rhe' 
1ItçJ. 	 :4)ci1 	1L 

• Advi-' 	Th9i, • 

fub u. 	)Jt)jtP 

'Al f) 	, 	 - 

£n 	 ooc 	tra ot thc fiU(n C"44f In 

Cgntr& Søcid $Ifrn 	1hii'c 	XO9VUU 

dt. 12'199. I On try autca4l 'y ,oinirb' ropor vAl 13/98 !or(slDan 

(U2 to liDii.fliv 

tc1$. J1ittXr r't . 	 '&v 	f&thu11y' 

A', kt )l2PL 

t 	 :ov:1 
- 

LI 

/ 	 •. 	 • 

/ 

/ 



_________ 	 • 	 '- - 

tXUF  
• 	-- 

T&ogram SANGft'SE\'A 

THE CENTRAL SOCIAL WELFARE BOARD 

S 	 • 

• 	 ffl-1lOO16 
• 	•• 	 • 	 SAMAJ YALYAN bHAVAr' 

.:-°: 	• 	•. 

 

8-12, InetItuflonal Aro, South ci. 1. T., New DelhI-I 10016 

Fihè 	
• 	r 

	

91 	Dated........ 

	

ORD 	• 
j
. 

• 	 3'he d Baflo s A43tte°.PrOjC' Oflicr in th 

Py of 	2 9 000300 i priaotd t th part of 

rjtt Oi 	i t 	c&°f 
py 	22OO752800 

	

aZ% ptd to PUnj.b 	ooia1 Wo1ar8 
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Date 29 Dec.1995 

F, 

The following Assistarrt ?roject Officer: in the sc3le of, 
 pay of P 

2000350o are grantdoadhOCba5l5 to the post of 
Project Officer in the scale of 
4000 until further orders The promotion order will take effect from the date of their assumption of duty as Project Officer0 

be 	'fl £sting of the Officers asoject Officers 
Will as follows. 

Statetuwjthposted 

L 	Shri D.S. Ramlajk 	Utter Pradh Ste Social 
Welfare Mvjsorv Bard 21 !'rj 
Kala A4andir 	 6 Parjt 

ga r, P.O ii na bad LUCK tDW 0  

2. 	Xn'S0p0  hanJ As sa State VSoci,l Vlfare 
QV1sory Lard 

Patik Chandra Road 
Uzan 

The aforesaid officers ma 
Chairman t  State Social VL.Ifare  
against their napes. They will 
and icining time as adthisible 

yreport for duty to the 
Advisory aard D  indicated 
be entitled for transfer T.A. 
under the rule 

Th aQcjrotjon will not conform arry right for reuiarja'tj 	to the post of Project off jeer and will not 
count for smiority Central Doard recrvcs the right to cancell 
the adhoc Ponotjon and revert at any 

tiM the r.f icer to the post from which he/she was ProMoted.  

-- I 

KAMN WAR) 
•.L:f UI r.JJ-t (SBALt.) 

1. £hri D.S. Frnj.jç, 
Mstt Project Offcr 
Rnjab Stat2 Social 	ifare Mvisoxy ard 
C FA il, MGfAH8  

Contd/ 	.2. 

 



2 KUIa 0  SP Chnd ;  
Astt0 Project Officer 9  
Himachai. Pradeh State Social 
Welfare Mvisory Board D  
iwdo v_ 

Copy to: 

.10 Chairman v  Punjab s1•Soda1 Wellfar.e 
MVisozy Board 9  Cha'ndgar.h with the request 
to relieve Shri0 D5. Rasnlaik AStt Q  Poect 
Ofiicer, under intimation to this office to 
enable him tojoinaEoject Officer at 
Utter Pradesh State E68rd 0  bckno 

29 rthairman, Himàchal P'adesh State Scicial 
Me lfare Mvisory Board Shimla with the 

qU2St to relieve Kum. S.Po Qhard o  Asstt 4  
oject Officer to enable her to Join 

Assam State Ward, Giwahatie 

3 9  P&AOCO 
41 . 	D0D 	(I.) 
5. Personal Files0 



3 ANNtXIIR! Alti  

1/ 
fl..s 

lo 

The Chairman, 
Central Social Welfare Board, 
Samaj Kalyar i3hawan, 
B-2, lara Crese, South of I 
Hew Delhi-fool6 

I. 

Subject. : Rcniicst 	to 	review 	e 	Cmorandum 	orders No. 	F 	I -3/WO/78,-Ad(5 	of 	19-2.1976, and Lorevive me the charQes of Secretary, I4anipui- State Social Welfare Advisory Board, 
during the interim Period5. 

tiadarn. 

I 	have 	the 	honour 	to (ir3 	yor 	kind 	dod 
1vourable attention 	to 	thC 	followinq 	fc 	lines, 	for 
your syrnpathet 	Consideration 

That, 	in 	the 	year 	197, 	I 	was 	appointed 
as 	Welfa.re 0 1 ficer through an 	n1rvew board for Ii 	Man I pu r 	and 	Naga Iat 	both 	States, 	a 5 Head Quarter 

- 

	

in Naga land and star ted to serve 	or the both states 
15th M a r c h 197 9 to tlarch 191, under t h e ju1d 

of Cntrai 	Sand! 	Wet fr e 	rd, 	I 	 posted ma,I pun 	n tue >'e i r 1 951 a 	We! 1 d 	Off I cer. , 

Ji 2. 	 in 	tic year 	19, 	Ia 	prom.ote(j 	s Asist.jnr 
Prject Officer, 	(A.P.0) 	in 	Lhe tlarlipur Stute Social Welfare Advi sory Board, i en, I serve Thr Lh 	Wet f a r e 
of. Poor, n e e d y women and chi idren in th e s ta te with 
the interest and hope for lift 	

-Q% 
	of  our Nation upto the year 199. 

• 	Then, 	t th 	year 	
Ceo tr aSr a I We! f a r e I30jt' issued tt'tI5Cr rdcr Or mc i the State of Nizoram as Asj 

stant Project Offcer to t h e Mizoram State Welfare hoard, 
dIO in HizorarnI get the Oppor-

tunity of renderny Services for the pe:;pi of Mizora 
itii 	t 	 ni he 	snCerp 	Inter( 	OfdeyeIopj,. 	our 	NatL on about, four months 

Contd ...2. 

F 
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Twn I. December L92, Central Sucial Wclfarc 	- 
Board, 	New De[h 	issued 	an 	o r d e r 	of Uut3t[on as 

Secretary to the Manipur State Social Welfare Advisory 

• 	 Board, after superannuation of the Previous Secretary 

of the State Nard. I served as Secretary M.S.S..A.B. 

Imphal, f o r the weifarement and development of Peoples 

at larger interest and heipcmany voluntary orqani,,t[ons 

(NCO5) at my b e s t le'ei, as such most of the voluntary 

organisations are deirotj 5  in dnntinuatjon of my tenure 
a State Secre tary (t1.S .S .W.A.B. 

).li hich they rcquc seed 
to 	the 	Chairman, 	Central 	Social 	Welfare Board, 	New 
Delhi to continue me as State Sicretary by their Appli 

- - 

cation5, annexed photocopy with this lettv. a s Annexu
r (c Jj 

'A' for your kind Iflformdt ion. 

5. 	
Then, my tl'rms of deputation for three year; 

was Completed on 1Q .. 1995, the •Chai ran 01 the State 
Wel rare Advi sory Board, 	Mdfljj)lJr 	 reqtJest( 

to 	the 	Cha j rm13n 	Cent ra I 	Soc I a 1 	We I fj 	Board, 	Ne n 
D li 	to appoint nit, 	S€c(( tr 	n ipur 	t 1€ Social 
lelfjre 	Ad\'[sor v Bo,ird 	by 	1urnisllin(, 	L he 	information like, 	

(a) Extrdct copy of ReoJutjon of StJh..comm(ttee 
(t') .Recruftrnpnt Rules of Secretary M S,  A (c) 
A.C.R. for 3year5/asse5sjicnt reports' and (dBtodata 
by hpr letter 

No.2/117858(pt 1I)/3990/ of 
dt, 1995, 

here I eflClj pro tocpy at Annexure 

6 . 	 Then , 	Cen Ira I 	Soc I a I 	We I 
f a  r 
	Boa r d 	I s sued a 	letter on 19. L 199(, 	(Letter ho, 	 h, Admit 

	

re 	'fl 	Lu 	hnd 	Over 	thi: 	C:harge 	of 	Secretary ta 	thc 	Jun 	eI fr€ 	Of fleer 	, A 	th i c 	rctj on, I 	h1d,over 	
' 1 'e 	Charges 	of 	Sccrdry 	t 	t'tc 	welfare 

	

QI1Lcer, 	v i d C 	Chairman'5 order t4pH ?/i/' 	ii ii)! 
59-90/95 of dated 5 Z 19° 	and 11 td 	cnd reported 

Joining to th 	Ccntral Sj 	aL 	parc UO 	 o rd aCcr 1- inq 	to, above 	cited 	o r d e r s 	of 	tl€. Chal rm1n , - ? .han1pu, 
'StIte Social h'eit-. Advisory Bodrd, ,i 

copy of order at Anneures0. 

Contd. • .3.. 

•• 	 - 	.. • 	•-• 	I 



M r1m 	 :3.: 

- 

3 

Bu. 	recently, 	C e n t 	1. SocIal Welfare Board 	- 

New Delhi had qiven promotion 	- three Assistant Project 

Officers, who are junior to 	, inspite of considering 

my case as a 	long 	suflerpr, 	this felt me inu&ttce 

a n d III treatment in 	huni tary ground r 	t"- 

. 	And, 	I 	 s e r v i n g 	in 	the 	North 	Eastern 

State s of India, racIng alithe difficulty and problems 

which w a s happening during the tenure of my service 

period under the central Social Welfare Board w.e.f. 

1973 to 1995 	
Now 

I am becoming aged anu a lo unde rç Dfle an opera ti on 
(Surgery) at the wai 	by the ailment of Lumber (Di c) 

NOW 	the 	Deputy 	Di rec L. 	(-i1 tra I 	Soc La 
We I fare 	Boa rd, 	t'ew Delhi , 	released 	a 	Meinorndun 	to 
continue 	we 	in 	the 	Pist. f. 1% ,P.0. 	in 	i-lan Ipur State 
Social 	WeLfare AdvHury Board, 	v i d e 	Hemorijdunj No 
F. -3 /WO/ 7Adnn. (SB) 	of 	dated 	192- 1996 	ecic lo s e d 
c')py) , but in her .  Letter It - is men tioned that my repat-. 

• 	riated to the Parent Dept (i.e. Centa!Socit Welfare 
Board. 	New Delhi) 	referring to the vide, 	Chairman's 
Orders at Annexure's 	is not ynune for me to joinaA  
In 	the 	Central. SclI 	WelFare 	ivard, 	Nw Ulhl 	a n d 
treated it as my vi 

cli t to th 	Nw Delhi's Office a n  d 
• 	asked me to re(luest f o r Leave 	from the Stt e Board 

for the said period. 

Referring 	to 	the 	above 	given 	statements, 
it Yett 

mc wi'th' a g r e a t 8.1 as b y their orders 

did net mentioned to re\Ivehe.charg s  of Secretary, 
which handed over to the,H Ifare Otr'cer , a Junior 
Post to me 	(in 	ser ice) 	nother hdnd 	the 	office 
Procee ing s also 	i 1 1 	be 	rc v c r se 	ranne r as 	the 
same person Is going to b 'Secrc L tj r y md my Junuor 

1h15 felt me in meta1 and nciaj harassnient 
und humiliated which can not be toierat€, by any Common 
people. 

Corstd...4 •  

I' 

'• • 



IWIN  

:4; 

In view of the facts given In my stj .cmer1t I, 	therefore 	
request to draw your humble  a n d 	i 	 attention t 1 	my earnest and 	sineere most desire 	t h a t 

you would be pleased enough to r e 
v i v e the Charge s  • 	

of Secretary to me for the Interim Periods, till the 
Perma;ent Secretary is appointed of the 	.5.SWA8• hlch 	Is 	lying 	

vacant at present after 	completion of rny'deputat[on periods 
as Secreary0as  to 	se r 	 to enable ve 	the Society without dl 

tict0 of Caste, Creed 	and 	religion 	:y acrujn9 	the kind& sY 	
me under 

mPatheticco,sjdet. 	
sa 	 your

014.

Y o u r kid rec ommendtjon in th 	larger IIlte_ rest 	r 	of 	
IICJU1)5 I 	Iiiglv reque;.j 

hith regard5, 

Yours sIncerely, 

4) Q , 
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ANNflUE P/17-  

The Ckaizan 1, 
Central Social Welfare orc3 0  
Sarnaj Kalyan Bhavan. 
B12, Tara Cresewt 
South of 101 0 T 0  

elhi16 

S u 

Madai 

I have the honour to state that I want to avail 

a cpy of Seniority list of A'P'Oa foi ny personal 
94ecessecjty, the said list,was not sent by CoS.WB e  since 
last about four years 

- 	 - 
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/ 	 CL rT'pJL SOCI , 
 

: 	 S.fJ kLY 1;N BHiWN 
i5Vj 	 8-12, INSTITUTIONAL 

LLJI. 	 I 	 S0JTH OF I.I.T. 

/t/ 	
- 1100 16.• 

• 10.F.2_4/FO/84SBdm 	 Dated. 13.3.1996. 

	

• 	

• 

OFFICE ORDER 

The provisional seniority list of \ssistant Project 

Officers of the Ccntraj. Social Welfare Board as on 1.2.1996. 
• 	•. 	hs been prepared and isenclosèd for the information Cf the 

• 	
ssistant Project Officers. If any ofi.cer has any Objection 

• 	 he/5h6 may convey the same to th Central Social Welfare Board 

latest by 30.4.1996. If no cornrninjcatiofl.is received by the 
• 

	

	 aforesaid date, the enclosed list will be. considered as final 

and seniority will be regularised accordingly. 

End: 	 . 	 . 

RONILh Ci 
•)ZPUTY DIRECTOR (..D1N) 

L 	 • 

1 

1 )  
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LI2T OF ASSIST!JT I 	 OFF1C 	iN 
E CFT 	

5QOIL ;ELFA?F 	L) ; 	 ; 

Scale 
Ps .2QO35 

52 
f 	

75% Ily prmrj 

25% by 	
Pcrujtment 

Z Z  

AT OFJN 

	

0 	

r 	

0 

Lp 

- 	

i kU OLnE 
PCST OF :. 	

1 	12 	947 	3 8 1962 

	

. S:ur. 	
V 	

15.11.1946 
 

" 	15.1947 

'/ 	
25.10 105 	 5 

Sh. 	\ ::.o'.\,e 	
21.9 i97 

rn 	23.i)p 	
21) ..1987 

:•:jnk 	
23.11.1953 	21.c7 8 .sh 

2.5.1959 	1510 r 

t.Che. 	
•5.1957 

5•.c ') 	
2.2.1952 	l9.R.l987 

16..1947 	7.i7 12. 	h.Ct.l 	
22.11.1949 

1 3.om 
27.3.195: 

4. Sh.Nuac.:.1 

3, 	* 	
23.5.19 	o .9. 1987 

	

i. 	

28.5.o 	: 	7.i.1c) 

	

27. 	t.Sb1 	
559i129 

	

:8. 	

i8.i938 

	

19. 	

1.4.1952 
20 Sh 

0 . 7 .156 

	

71.. S.C.SrEe4. 	
2.5.1946 

 22. 	
17.4.194/ 	1.11.90 

2/- 
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educational qualjfj_ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:GUWAHATI. 

) 
, 4Z4 

C. A.NC.j9Jg6 

Kuma.ri Nngthougam Kamala Devi 

r 	 -Vera us- 

The Executive Director, 

Central Social Welfare Board & Others. 

-AND- 

L!LLH.._MAT1 R 0F:. 

Written Stateqients submitted by the 

Respondent No.1 

(WR I T T EN 	S T A T E M E N T ) 

The Humble Respondent begs to s** 
submit his Written Statements as 

f011Ows : 

.1) 	That, the humble Respondent begs to deem 

it necessary to  give a brief background of the 

case before submitting parawise reply to the 

application. The brief background is as 

fOl1Ow :- 

I4umari N. Kamala Devi, A,P.O., was appointed 

as Secretary, Manipur State Social Welfare Advosory 

4dwr'W10610  
Board, on deputation initially for a period of 

(Contd.) 
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6 (Cix) months with effect from O1_121992. Her 

period of deputation was further extended from 

time 1x time till her repntriati°fl to her parent zRdx,  

cadre. She joined Manipur Stats Welfare Board as  

Secretary On deputation On 11-12-1992, till her 

repatriation to her parent cadre in January, 1996. 

Though she had requested for extensiOn of term of 

deputation beyond 3 three years, this was not cOfl-

sidered by the C.S.W.B. and her term of deputa- 

tion was terminated. The Chairperson, State Board 

was requested to give the charge of Secretary, 

* 	 State Board to Smt, 5antombi Devi, Welfare Officer, 

till a decision was taken for the appointment of a 

regular Secretary.. Kumari Kamala Devi was also 

given directions to handoverthe charge Of Secre-

tary to Smt. Santombi Devi, Welfare Officer 

(Annexure- R/1) • No further directions were gi'efl 

to Kumari Kamala Devi, either for her transfer. 

from Manipur *Gt  Or to report to C,5.W.B. after her 

repatriation and she was deemed to continue working 

1. 	 in Manipur State Board as APO. However, after being 

relieved of the charge Of Secretary, Manipur State 

Board, Kumari Kamala Devi, came to Delhi and 

reported for duty in the C.S.W.B. Her joining 

report was not accepted in C.5.W.B. , as there 

- 	had been no instructions for her to join C.S.W.B. 

either by C.B. or S.B. and she was asked to canti-

nus working in Manipur State Board as AP 0 , till 

any specific Urders are issued fo r  her transfer. 

(Con t d.) 

5tr 
ø'' b('4501 

S 
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She was also informed that no TA/BA would be paid to 

her for her visit to Delhi and She Was asked to 

apply for leave for the period of absence, to the 

State Board Annexure-R/2. Instead of complying 

with the instructions Of the C.5,W.B., she refused 

to accept her pay and allowances from Manipur 

State Board (Annexure-R/2). She also refused to 

discharge the duties of AP0  in the State Board 

for which a Memo was issued by the Chairperson, 

Man ipur State Board, seeking her explanation 

(Annexure-R/3). On the interim order Of the Hon'ble 

Tribunal an 1 9..09...1996, she has been paid her salary 

for the month of March 9 1996 with effect from 

06_03_1996. Her pay and allowances for the month 

of rebruary, 1996 have yet not been paid since she 

has V not submitted her leave application for the 

said period. 

That, with regard to the statements made 

in paragraphs 1, 2, 3, 4 & 5 of the application 

the Respondent has no comments. 

That, with regard to the statements made 

in paragraphs 6(A, 6(B), 6(c)O, 6(D), 6(E) and 

6(r) of the application the Respondent has no 

comments, the same being matters of recOrd. 

That, with regard to the statements made 

• 	in paragraph 6(G) Of the application the Respon- 

dent has no comments. 

(Con td.) 

QØtW 	 sosrL 
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That, with, regard to the statements 

made in paragraph 6(H) it is stated that the 

ai&wa' allegation is baseless as a seniority 

roster is maintained in the Central Social 

Welfare floard. At the time Of holding DPC in 

NOvember, 1995 $ there was no change in the senio 

rity list circulated in July, 1989, specially of 

those persons coming under the zone of conside 

ration for promotion to the post of  Project Off i. 

car A fresh seniority list was prepared lated 

and it was circulated to all field Officers inclu-

ding the applicant ,Kumari N. Kamala Devi On 

13-03-1996 . 

That, with regard to the statements 

made in paragraph 6 (I) Of  the application the 

RespOndent begs to state that, provisional SBfliO 

rity list was despatched to all Field 0 fficers on 

1303..1996 and C.$.W.B. is not responsible for the 

delay in receipt °f seniority list by Kumari N. 

Kamala Devi 

That, with regard to the statements 

made in paragraph 6(1) of the application the 

Respondent begs to state that, the Assistant 

Project 0 fficers were promoted and not appointed 

as Project 0 fficer. The promotions were made in 

accordance with the rules and recommendations 

of the duly constituted DPC. 

(C on t d.) 
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That, with regard to the statements 

made .in paragraph 7 of the applicaitiion regarding 

the relief sought for the Respondent begs to 

state that the applicant is not entitled to any 

Of th reliefs sought for and as such, the 

application is liable to be dismissed. 

That, with regard to the statements 

made in the grounds of the appiiication the Res-

pOndent begs to submit that none of the grounds 

are maintanab1s in law as well as in facts 

However, with regard to the ground (B) & (C) 

the Respondent begs to submit that right to 

promotion to the post of Project 0 fficer is not 

only seniority in the cadre of AP0 but the post 

of p0 being a selection post, the performance 

- based on the CRs is also to be taken into COflSI_ 

d era tion, 

Fur±her 	it is stated that, the appli- 

cant's perøformance was not found satisfactory. 

In the assessment of her C.Rs for the period of 

1990...91, her inte lgritY has specifically been 

indict8d as 'not certified', Her grading wa s  

also below the bench mark, for the year 1990....91, 

	

19) 	That, with regard to the statements 

made in paragraph 8 Of the application regard inig 

.nterim order the Respondent begs to state that, 

in any view of the facts and circumstances Of the 

the applicant is not entitled to interim 

Some 
	 Order, 

(Con t d,) 
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That, with regard to the statements 

made in paragraph 9 of  the application of  

the Respondent has no comments. 

That, with regard t the statements 

made 4.n paragraph 10 Of the application the 

Respondent has no comments. 

That, with regard to the statements 

made in paragraphs 11 , 12 & 13 of the applica 

tion the Respondent has no comments. 

That, the Respondent begs to submit 

that, the appliction has no merit and as such, 

the same is liable to be dismissed. 

&win state Sadal VclfU! 
Adviotv Boszd. 



/ 
I f  

-7- 

VER IFICAT lOft 

I, Sri Binanda Chandra Barah, Secretary 

Of the Assam State Social Welfare Advisory Board as 

auth°rised, do hereby solemnly declare that the 

statements made in the above Written Statements 

and in paragraphs ,3,Lf,!I,113 	are true to 

my knowledge, those made in paragrapha 

9 y 	
are true to my information and those 

made in the rest are my humble submissions before 

this HOn'ble V Tribunal. 

I sign this verification today on 

1997 at Guwahatj 

a nt. 

sQW1 
State EOOW Vdw 

&dvior1 
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CNTR.AL ADMINISLATIW TIJ3U106L 

GAUt1TI BENcH-: GAUHATI 	- - 

Kumari Nirigthoujazn Kamala Devi 

APPLICANT 

The Executive Director, 

The Central Social Welfare Board, 

New Delhi and others. 

Reply Affidavit of the 

Applicant to the %ritten 

Statement of the Respcn 

dent No. I of the Petition, 

REPLY AFJIDAVIT O 	APPLICANT : AN ANSWER 

TO THE WRITT 	'iIT OF RESOiWT NO.. 

I. 	I, Kumari Ning thoujam Kamala Devi, aged 

about 5,. years, serving at present as Assistant 

Project Orficer, Central Social Welfare Board, now 

posted at Nanipur State Social Welfare Advisory. 

COP 

't4t cc)frL 

GNP 
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Board, Iniphal, a resident or Lilorig Bazar, Mani-. 

pur do hereby solemnly affirm and state as follows: 

2. 	That, I am the applicant in the above refer- 

red application/petition. I have gone through 

the copy of the written statement of Respondent 

No .1 which has been served on the learned counsel 

for the applicant and understood the contents 

thereoX and as such I am competent to swear the 

• reply affidavit. 

That, the applicant denies the statements/ 

avemments made in the written statements 	filed by 

the Repondent, save and except those which are 

• 
specifically admitted and the applicant files this 

r3.J affidavit as additional documents/material 

= in support of 	the 	main application/petition. 

That, with reference to paragraph No. I of 

the  written stateriient of 	Respondent No.1 	the 

applicant begs to submit 	that the brief background 

given or 	enumerated by Respondent in paragraph No.1 

is totally one sided, misleading and 	also supprws- 

sed the faOt the applicant bg to highlight the 

real background of the case as under :- 

. 
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(i) The applicant, N. Kamala Devi while serving 

as Assistant Project Officer under the Cen- 

tral Social Welfare Board, New Delhi but 

attached/posted to I4izoram Social Welfare 

Board, appointed as Secretary, Manipur 

State Social Welfare Advisory Board, Imphal 

on deputation with effect from 1-12-92 vide 

order No.F.14/92-SB.Admfl. dated 26-11-92 

(ure-A.•4 or the application) initially 

for six months and the said term or appoint- 

ment was extended upto 10-12-95. On the 

expiry of the term as Secretary, Manipur 

state Social Welfare Advisory Board on 

deputation, the Chairperson Manipur State 

Social Welfare Advisory Board, having found 

the services rendered by the applicant as 

satisfactory, on theIr own volition or tne 

Maniur State Social Welfare Advisory Board 

recounended the nawe or the applicant for 

appointment as Secretary, Manipur State Social 

Welfare Advisory Board on regular basis by 

way of absorption vide letter No.211178-SB 

(Pt-II)/89-90/95 dated 21-12-95. However, 

the Central Social Welfare Board, New Delhi 

while c0muniCatiflg their disagreeIent to 

the proposal of the Manipur State Social 

W-elfare Advisory Board dated 21-12-95 

directed the applicant to hand over the 

• . 

— 
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charge of Secretary, Manipur State Social 

Welfare Advisory,  Board to one Smt. R .K. 

Sanatombi Devi, Welfare Officer immediately 

vide letter NoJ.14-2/12/94-SB.Adinn. dated 

19-1-96. In pursuance o1 'this letter dated 

19-1-96 Manipur State Social Welfare Advi- 

sory Board, repatriated the services of the 

applicant to her parent Department with 

immediate effect viae Order No.2/1/78-SB(PtI1)/ 

89-90/95 dated the 5th February, 1995. The 	
- 

applicant handed over the chaxges of 

Secretary to R.K. Sanatombi Devi. Since the 

order of 	repatriation did not indicate where 

to the applicant should join she 	is 	required 

to go to Delhi to receive further instruction 
>s Central from her parent Department, that .is, 

Social Welfare 	Board, New Delhi about her 

future posting. 	ThereaTter, she proceeded 

to New Delhi and reported for duty to the 

chairman/Secretary, Central Social Welfare 

Board, New Delhi. on 14-2-96 as the repatria- 

tion 	order dated 5-2-96 clearly mentioned 

that the services 	of the 	applicant has 

been repatriated to her parent Department. 

Arter about 5 days, that is, on 19-2-96 

on receipt of the above joining report from 

the applicant central Social Welfare Board 

£sued a/ Memorandum No.F.13/W0/78-AItflfl.SB) 

.. .5/- 

4. 
S. 
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dated I 9-2-96(_nexure-) stating that 

after handing over charges of Secretary the 

applic ant N • Karaala Devi continued to be 

posted as A.P.O. in Manipur State Social 

Welfare Board till any specific order is 

issued. In other words, she was asked to 

go back to Manipur and join as A.P.O. 

Manipur State Social Welfare Advisory Board. 

(which post she never held at any time in 

Manipur after she came on deputation from 

Mizoram). The Memorandum further mentioned 

that she (the applicant) would not be paid 

any TA/DA. She was also further directed 

to apply for leave for the period of her 

visit to Delhi (that is, from 6-2-96 to 

7-3-96) treating the said period as absent. 

Aster obtaining such instruction on 

19-2-96 the applicant reported for duty to 

Manipur State Social Welfare Aavisory Board 

on 83-96 presuming that the Memorandum dated 

19-2-96 was an order of transfer and posting 

of the applicant to Manipur State Social We].-

fare Advisory Board. Since the applicant 

reported for duty to Central Social Welfare 

Board on 14-2-96 after due repatriation with 

effect from 5 2-96 and thereafter joined 

again to Manipur State Social Welfare Advisory ,  

Board on 8-3-96 as A.P.O on the transfer 

. . .6/ - 
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order of 19.-2..96, the intervening period 

from 5-2-96 to 8--96 shall be treated as on 

duty for all purposes including pay and 

allowances. As the intervening period. 

(from 6-.2.-96 to 7-3-96) is to be taken as 

on duty for all purposes the applicant can not 

be taken as absent on these days because the 

said period be treated as on duty spent by 

the applicant on transit as per the order ot 

repatriation and transfer to Man.tpur under 

the provisions of the existing Rules and as 

such the applicant is entitled to claim TA/DA. 

No leave application is required to be sub-

mitted. 

The applioant, thereaXter, submitted a 

representation on 12-5-96 (Annexure-L) 

with a prayer to review the Memorandum or 

19-2-96 so as to enable the applicant to 

enjoy TA/DA. The respondent Central Social 

Wef are Board by keeping the matter unsettled 

released the monthly salary with effect from 

8-3-96 only withholding the pay forthe 

period from 52-96 to 7--96. Not only that, 

as it was specifically nientioned in the 

Office Nemorandun of 192-96, that the 

applicant shall be deemed. to be continued to 

be posted as A.P.O. in t1e Manipur State 

.7/- 

,q 

_' - 
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Social Welfare Advisory board till any 

specific orcier Is issued in the regard the 

Manipur State Social Welfare Advisory 

Board in the absence of any such specific 

order (as the same have not yet been 

issued till to-day), did not allot any 

work to the applicant, debarred from ging 

to the field units by no approving 

Advance Tour Progrmes which were submit-

ted to the authority and thus the applicant 

lost the chance of rendering her service as 

A.P.O. Not only that, even a small space 

was not provided with a small table to work. 

Only on 4th April, 1996 the applicant was 

provided with a small room a1ter great 

persuat ion through a representation dated 

12-4-96. It is, therefore, clear that it is 

Manipur State Social Welfare Advisory,  Board 

which did not entrust any work to the appli-

cant who refused to discharge the duties of 

A.P.O. in the State Board. 

Unable to bear any,  further the petitioner 

approacked the Hon'bie rribunal and filed 

Original Application No. 198 of 1996. On 

the interim order dated 19-9-96 passed by 

the Tribunal salary of the applicant for the 

period from 8-396 was released. 

. . .8/- 



4 

-:8:- 

The O.A. No. 198 of 1996 have now 

been disposed of by the Tribunal on merits 

after hearing both the parties by an order 

dated 14-8-97 with a 	direction to give 

T.A./D.A, to the 	applicant as per rule 

• and also treat the period spent by her in 

visiting DelhiA as on duty. 	There was no 

question of her making any application 	for 

leave. 

• AtXURAJ 	is the true copy,  

• Of 	the 	Order dated 14-8-97. 

• 5e 	That, with reference to paragraph No. 2, 3, 

4 1, 11 0  12 and 	13 nothing is there to comment 

excepting to reiterate that without considering the 

case of the applicant on merits and in the absence 

of a seniority list of A.P .0 • those A.? .0's. who 

are 	junior to the petitioner/applicant were given 

promotion - two on regular basis and one on ad-hoc 

basis in the month of December, 1995. 

• 6. 	That, with reference to paragraph No. 5 , 6 

and 7 of the Counter Affidavit, the 	applicant beg 

to submit that till today there is no final senio- 

rity list for the post/grade of A.P.O. under Central 

Social Welfare 	Board, New Delhi. 	The seniority 

list of A.P.O. cixulated 	under X4emo No.F.24/F0/84-SB. 

Admn • 	dated 25-7-1 989 on the basis of which a 

.. 
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Departmental Promotion Committee (D.P.C, in short) 

washeld in November, 1995 for giving promotion to 

the post of Project Officers was a Provisional 

Seniority List of Assistant P-roject Officers of 
Soc*4 

Central Welfare Board as on 30-6-89. When the 

applicant came to know that a D.P.C. have been 

held without maintaining or withot placing a 

Final seniority list of A.P.O. of Central Social 

Welfare Board and approached the Central Social 

Welfare Board by submitting a representation on 

22-2-96 only, then the Central SocialWelrare Board 

realised the irregularity or illegality. TJae 

Central Board then circulated a pr9visional 

seniority list of A.? .0. vide Office Order dated 

13-3-96 (Annexur 	of the application) say 

about 4-5 months after holding D.P.C. in the month 

of November, 1995. The provisional seniority list 

of 25-7-89 and 13--96 testify that there is no 

final seniority list of A.P.O. and Central Social 

Welfare Board convened thd D.P.C. for giving promo-

tion to the post of Project Officer, a selection 

post, in the month of November, 1995 without 

maintaining/placing any final seniority list. The 

D.P.C. of November 1995 was held on the basis of a 

teticative or provisional seniority list of 25-7-89, 
e ci 

to which statement the authority violated the provi-

sions of the "Principles of pomotiofl to selection 

post". even for giving ad-hoc promotion the case 

.• . 

4 

xaxto~~_  :f 

! 
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of the senior is required to be considered. As 

per the existing Rules the •D.P.C. needs to be 

struck down as it was held illegally. 

ANNEXURE-A/16 is the true photo-

sitat copy of the seniority list 

or 25-7-89. 

7, 

 

That with reference to paragraph No. 8 of 

the written statement the applicant deny the 

statement made therein and beg to reiterate the 

statement made in paragraph No. 7(1) and (II) or 

the application. 

• 8. 	That, with reference to paragraph No. 9 of 

the written, statement the applicant while denying 

the statement that none, of the grounds are mainta-

nable the applicant beg to submit that the applicant 

is the seniormost A.P.O. There is noadverse 

remark or adverse entry in the Annual Confidential 

Reports'(ACRs in short) of the application during 

the period for which the ACRs are required to be 

considered by the D.P.C. for consideration for 

giving promotion to the post of Project Officer.. 

Since there is no adverse entry in the ACELt it is 

specifically denied that the applicants grading is 

• 

	

	below bench mark. If the grading is below bench 

mark it is to be taken as adverse entry in ACRs. 

•• .4- 
1 I 

t.,_I 
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If any adverse entry has been made it should have 

been communicated to the applicant well in advance 

by the authority. Since it was never communicated 

it cannot be taken that there is adverse entry in 

the ACRs of the applicant. Therefore, the grading 

of the applicant cannot be taken as or assessed as 

be low the bench mark. 

It may, however, be worthwhile to say that 

only at one stage, that is, on 7-12-95 only the 

Central Social Welfare Board couunuflicated under their 

letter No.F.8-3/FO/95 -SBA dated 7-12-95 to the 

applicant that there is adverse remark or entry in 

the applicant' s ACRa for the year 1992-93. How-ever, 

on the representation of the applicant it was commt. 

nicated under letter No.F8-3/FO/95-SBA dated 2-1-97 

that the adverse entry has been expunged. In this 

regard the very surprising thing is that after con-

veing a D.P.C. in the month of November, 1995 the 

applicant have been infonned on 7 712-95 that there 

is adverse entry/remark in the ACt of the appi icant 

and expunged on 2-1-97. Over and above the authority 

in their written staemeflt came out that in the 

assessment of her ACk(s for the period of 1990-91 

her integrity has been specifically indicated as not 

certified. I is nothing but a real outcome or 

pxtduct of manipulation and conspiratiorial acts of 

respondent-authoritY becaus e the authority did not 

C 

P --- t_ 
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follow the established norms whicti are required to 

be foflôwéd when the integrity or an employee is 

not certified. At the same tiiie, since there is 

no case like vigilance caSe, DpartmentalPrp'ee& 

ing or enquiry etc. penuing against' the applicant 

it cannot be said that... the integrity of the appli-

cant is not certified. It is nothing but an act' 

to c amoufladge their wrong 1o4Q Therefore, the 

D.P.C. of NOvember, 1995 should be strucked down. 

ANNEXUR-A/1 7 is the true copy Of 

the Memo/letter dated 7-12-95. 

AM'JXUR4/18 is the true copy ,  of 

• 	the .ietter dated 2-1-97. 

That, with reference to paragra-ph No • 10 and 

14 of, the written statement of the repondent the 

applicant beg to state that the lion' ble Tribunal 

passed an order, on 14-8-97 in Original Application 

No. 198 of 1996, a copy of which is at NE1URA/15 
/ 

of the present reply affidavit and,the written 

	

• 	—4sJ- TLJ#k Tk 

statement should not be accepted. 

That, the applicant beg to submit that the 

D.P.C. violat'ed the established norms and the 

accepted Principles ror promotion to Selection Posts, 

wrongly assessed the ACRs of the applicant, and 

# 

• 	L. 
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recommended other candidates for promotion to 

the post of P.O. at the cost/Without consiaeràtofl 

or the applicant's case iri the true spirit or by 

manipulative acts and thus required to be quashed 

forthwith in limine 

/ 

I, Kumari Ningtkioujain Kaniala Devi, 1)/0 Late 

N. Ningthou Singh, aged about 52 year, working 

as Assistant Project Officer in Central Social 

Welfare Board, New Delhi at present posted/attached 

in Manipur State Social Welfare Advisory Board, 

Imphal do hereby solemnly declare that the state-

ments made in paragraph. No. I to 5, 79 ,9 and 10 

are true to my knowledge,. those made in para-

graph No. 6 and 8 are being matters of records 

are true to my knowledge derived therefroiu which 

I believe to be true and humble submissions belore 

this Hon'blé .'ribunal. 

aw 

A 	 L 
Dated/Imphal, 	 S 'GN

r
ATULi 

the 2th November, 1997. 	 ,. 
2.9 

	

day 	 at  

By ThedsChrLtI$.. rad  :- 

Ad.vo.c ate. 	 ___ 

	

Xtkf . I 	d 0066W 
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her 	visit 	to 	ueini 	ana 	aiso uiieiu 

State 	Board 	for 	leave 	for 	th I 	 period of 	her 	absence from 	the 

State Board, and Annexure-lO Otffice Memorandum dated 27.4.1996 

issued• by 	the 	Chairman, 	Manipur 	State 	Social 	Welfare 	Advisory 

Board, 	lmjhal, 	directing 	the applicant to 	submit 	application of 

leave 	for 	the 	period 	from 6.2.1996 to 	7.3.1996 	(the period 	of 

her 	absence 	from 	the 	State Board), and 	also 	prays for 	further 

direct ion 

.. 
L 

• 	

---••--- 

,- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT1 BENCH 

Original Application No.198 of 1996 

Date of decision: This the 14th day of August 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

Kurnari Ningthoujaifl Karnala Devi, 
Asstt. Project Officer, 
Central Social Welfare Board, New Delhi, 
now posted at Manipur State Social Welfare 
Advisory Board, 
Imphal, Manipur. 

By Advocate Dr N.K. Singh. 

......Applicant 

— versus 

• 	The Executive Director, 
Central Social Welfare Board, 
New Delhi and others. 

ByAdvoca&eMr S. All, Sr. C.G.S.C. 

Respondents 

OR D E R 

BARUAH.J. (V.C.) 

In 	this 	application 	the applicant 	has challenged 

Annexure A/8 Office Memorandum dated 19.2.1996 issued by 
( ' 

the Deputy Director (SB Administration), Central Social \elfare 

ci 	i. Board, New Delhi, stating that the applicant continued to be 

& 
posted as Assistant Project Offier in Manipur State Social Welfare 

• ••'' 	 Advisory Board and also refuing to pay her any TA/DA for 

. - - 	 •,s 	rr*It, tti ' 	Mnintir 

• 	 I '  

Lt 
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2. 	Facts for the purpose of disposal of this application 

are 

At the material time the applicant was working as 

Assistant Project Officer in the office of the Mizoram State 

Social Welfare Advisory Board, AIzwal. In November 1992 she 

was sent on deputation as Secretary, Manipur State Social Welfare 

Advisory Board and her deputation was with effect from 1.12.1992. 

She worked there for about four years. By Annexure A/5 order 

dated 5.2.1996 the applicant was repatriated to her parent 

department as Assistant Project Officer (APO for short) which 

post she held before deputation. Immediately on receipt of the 

Annexure A/5 order the applicant handed over charge as per 

Annexure-7 Certificate of Transfer of Charge and thereafter 

proceeded to New Delhi and reported for duty to the Chairman, 

Central Social Welfare Board, New Delhi, on 14.2.1996. However, 

by Annexure-8 order dated 19.2.1996 she was asked to go back 

to Manipur and join as APO, Manipur State Social Welfare Advisory 

Board, which post she never held at any time after she came on 

deputation from Mizoram State Social Welfare Advisory Board. 

Annéxure A/8 order further mentioned that she would not be 

oaid 	any TA/DA. She was also 	directed 	to apply 	for 	leave 	for 

period of her 	visit to Delhi. Being aggrieved the applicant submitted 

Annexure A/9 representation 	dated 	12.3.1996 to 	the 	Chairman, 

Central Social Welfare 	Board, 	New 	Delhi. According 	to 	the 

applicant the representation has not yet been disposed of. 

Hence the present application. 

3. 	1 have heard Dr N.K. Singh, learned counsel for the 

applicant and Mr S. All, learned Sr. C.G.S.C. The contention 

of Dr Singh is that she belongs to the Social Welfare Board. 

She was transferred to Mizoram and posted as APO. Thereafter, 

she....... 

f?~' 
6r 

'4 

r 	-- - 
I'- -  - 
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she was sent on deputation to Manipur as Secretary, Manlpur 

State Social Welfare' Advisory Board by Annexure A/5 order 

dated 5.2.1996. After staying there for about four years she 

was repatriated to her parent department. However, the order 

of repatriation did not Indicate where she should join. Naturally, 

the applicant was required to go to Delhi to receive to further 

instructions about her posting. But the Central Social Welfare 

Board,. New Delhi, directed her to join as APO, Manipur State 

Social 	Welfare Advisory Board, 	which 	post she ,never he'd 	at 

Manipur after her posting as APO, Mizoram State Social Welfare 

Advisory Board. Therefore, by no stretch of imagination the 

applicant could visualise that she should have joined at Manipur, 

and therefore, she was required to go to.: Delhi to recive proper 

instructiora.s about her posting. However, she was denied TA/DA 

for her visit to Delhi and she was also asked to apply for leave 

for the period spent on visiting Delhi in order to regularise her 

absence from Manipur State Social Welfare Advisory Board. 

Dr Singh further submit's that as per direction she, went to Delhi 

and there was nothing wrong in it. According to him refusal 

to pay TA/DA and direction to apply for leave to the applicant 
n; 

was not only arbitrary but also, unfair and unreasonable. Such 

direction cannot susain 'in law. Mr S. Ali, on the 'other hand, 

has pointed Out to Annexure A/8 order dated 19.2.1996 wherein 

\ 	.. 

	

• .-' 	, 	the Central Social Welfare Board, New 1)elhi, directed the applicant 
5' 

U 	 to 'join at Manipur and that is why, uccording to Mr Au, she 

k should have joined there. 

4. 	On the rival contention of the learned counsel for 

the parties it is now to be seen whether the denial for grant 

of TA/DA and direction to apply for leave for period spent by the 

applicant ,  for visiting . Delhi can sustain in law. I have perused 

Annexures A/5, A/8 and A/b. Annexure A/S shows that the 

pplicant was repatriated to her parent department, but, it did 

not ....... . 
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not Indicate that she shouid join as APO, Manipur State Social 

4 
Welfare Advisory Board and so it was nt: p6ssible for the applicant 

to join in that . post immediately nr, receipt of Annexure A/5 

order. As no place of posting was indicated by Annexure A/5 

order it was quite ntural for the applicant to go to Delhi, the 

headquarter of her parent department, to receive further instructionS 

about her posting. She joined at the Central Social Welfare l3oard, 

New Delhi on 14.2.1996.. About five days thereafter Annex"re A/S 

order was issued and only then it was made known to the applicant 

that she should join as APO, Manipur State Social Welfare Advisory 

Board. In Annexure-8 order it has been mentioned that she was 

noteven released from the Manipur State Social Welfare Advisory 

½ 

	

	
B'ard. But that statement is belied by Annexure A/7 Certificate 

of Transfer of Charge Therefore, in my oprnion therc was nothing 

wrong in applicant's visiting Delhi. She is entitled to receive 

TA/DA and also the period spent by her for visiting Delhi should 

be treated as on duty. There was no question of her making any 

application for leave. 

In view of the above I direct the respondents to give 

TA/DA to the applicant as per- rule and also to treat the period 

spent by her in visiting Delhi as on duty. 

With the above observation the application is accordingly 

• 

	

	 disposed of. However, considering the facts and circumstances 

of the case I make no order as to costs. 

i/— VICE CHAIFflPJ¼ 

TRUE COP/ 
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THE CENTRAL 30CIz.L ¶4EL FARE 130;RD 

JEEVAN DEEP, SAN SAD MAPG, NEW D1LHI - 110 001 

Ne. F,2'..4/F0/84-SB.jdmn 	 DATED: 	25.7. 1989 

MEMO 

A provisional Seniority list of Assistant 

PrOCCt Officer, of the Central Social Welfare noard 

as on 30,6.89 has been prepared and is enclosed for 

he information Of lSistant Project Officers. If 

A 

any. officer has any objection he/she may convey the 

same to the Cetra1 Social Welfare Board latest by 

31st Of Aug. 1989. If no communication is rCejved 

by the aforesaid date, the cnclod list will be 

Considered as final and senority will he regulerjse 
according to tho gener1 princi19 	approved by the 
eoard. 

as above 

DEPUTY DIRECTO(gB.j..) 
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SL. 	NAME Op THE Op 
NO. 	 picj 

DATE OF DATE Op 	REMARKS 
• JOThI G • 	1, 	Sh.P.R.Das 

• 

1.4,34 
- 	•.s.. 

2. 	
Smt.N -Bharatha Kuriari 

19.5.75 

3, 	ShJojtra 
25.7.32 	5.6.81 

Sh.A.V.Kama1ksh 
1.3.32 5.6.81 

smt..-,S. 
15e4.32 5.6.81 • 	

Srivastava 

Sh.R.L.ttCh. 
22.8.31 31.7.82 

 
24.10.34 	

5.6.81 KUrn.O.HHaZk 

Sh.N.NTrlvedl 
20.8.31 

ShMSsubrm 
22.1.35 1.9.81 

0. Kum-Indu 
16,11.31 1.9.81 

Shukla 

• 1. •Sh.R.Kjain 
12.1.36. 

31.7.82 

12. 	Sh*S.LDewan 
157,37 

 26.7.82 

3. Smt. Santosh Mutho0 
5.6.81 

• 	14. Smt 	C.jnha 
e.7,49. 14.8.82 

15. ShP.G.PatWadh 
26.9.36 27.3.82 

1 . 	Sh•VV*pi1laj 
6.4.34 

26.7.82 

.1. Sh.s.110 
8.5.35 30 . 7 -82 

4 .8.82 

 

1. 
Smt. Sipra Chatterjee 

1.1.56 

19. Smt. TeParvathy 
10.1O.y, 

2.8.82 

120. Sh.N.GShend 
.12.49 7. 1,83 

21 Sh.M.Cgaxen 
6,10.38 31.7.82 

2 Sh.S.R.VIShWk 
6.7,4i 

16.1.85 

23 ShøR..Meera 
15.10.32 16.1.85 

24. 5,7.47 	
• 5.3.86 Sh.G.L.MrthY 

40'25. KU.NKaml 
15.1.42, 10.396 

Devj 

 Kum.Khursheed 
12.1247 3.8.82 

 
Beno 

15.11.48 .3.86 ShH.S.Chahn 
5.10.36 12,3.96 

4 

• • • . . 2/- 



28, Sh.D.SRam11k 

290K Urn.S.PChJ11d 

30, Sh*J.Moiial 

31. Sh.N.G.vayeda 

3 2
,, 

S33. 
Srnt. 'alathy Ekmbaram 

Sh'D.S.Rana( e  - 

Smt, Sflehlata M11jck 
• 	36, 5h..Shaji 

7. 6h5.Kurnarapad 

38, 

394 Sh.P,prakash 

0. $h.s.cBfllk 

l.Smt. Cherry Nmgy a j 

Sh.P.G. Redep 

Smt.Sham Kishorl 
KU1 

44, Sh.C.Sakthivl - - 

rnt. K.R.Sel vamn . 

Sh.Mustaquim All 

4. Sh•AKoRa.nga 

4E. Sh-A-Phil'POse  

49 Smt, Shamsuri N..A1j 

50 Sh.S.fl.Eennu 

—: 2 :_ 

15.8.47 
3.3.86 

25.10.50 19.4.86 

e.4.46 .3.86 
21.9.47 

- 	 .3.86 	- 

1.7.48 
.3.86 

23.8.48 20.8.87 

28.6.35 1.8,97 

23.11.53 
21.9.87 

15.10.87 

2.6.51 14.9.87 

1.5.50 7.9.87 

26.3,51 27.8.87 

18.3,37 16.10.87 

4.5.57 
3.9.87 

2.2.52 19.8.87 

16.7.47 
31.12..' 

22.11.49 7.10.87 

27.3.51 15.2.88 

26.2.58 
13.107 

23.5.57 30.9.87 

28.5.61 

5.559 
31.1287 

4.2.50 1i. ia 

NO E: Seniority POsition °fSh.RlOh 
will determmneô later. 	 an Siflgh  

4y,  

0 

mbpz 
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THE CENTIAL SOCIAL, W111—FAFill OOAfl[) 

rr1 qqu 

1-12, 	 1'TF 	T1 	 Tu 	 LOUI( 
SAMAJ KALYAN UIAVAU 

8.12, lsti iutonal Area, South of I.t.T.. Nev; t)uIh. 110016 

( 	- 	ir 	 - 	 f.ii 	oitod........................... 

dc-:in- 	i 	direccJ t 	ct"unicjt:' 

'; 	ivei- . 	cornu&.:. 	i 	the 	Coiiij]it 

. 	I . 	 ) 	 I,.)  

•-• 0,i 

..'O L 

ubuiisjori of 	Not Prompt 
Lout: ;)c.uUEcs & diaries 

q) 	 itiuc of institutions & 	Occasionally 

I) 	'L'IU•LiJM 	SbttliS5JOfl CL 	: 	Not LC.qu1u 
rpc: - : 	( ccqu1.y of the 
r c c 

.;ik; 	a r e 	CQfnm'jnj cated, 	that 	yU 

iiiay 	 Of YOUC SliOrt-ciiirq 	r1fl 	1(flV 	your 

( ROt'u LA CIIOI'kA ) 
DEPUTY Di RECTOR .( S13 ADNN. 

Suit. N. Kauala Dcvi, 
A.P.O. 

4 
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THE CENTRAL SOCIAL WELFARE BOARD 
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fT-12, 	Iyii- i 	ri 	ajq arotro 	i f-i1OO16 
• 	 SAMAJ KALYAN RHAVAN 

R-12, Instilutional Ara South of L t. 1., Nw DIhI410016 

fGI 
2/1/1997 
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